
CENTRAL hDIviIi^IStRmTIUE TRIBUNAL
PRINCIPKL BENCH

NELi DELHI

1. C.P. NO.1 54/96
in ,

G.rt.Nb.2611/90

Hon'ble 5hri R.K.Hhooja, nBmber(«)

Neu Delhi, this' 28th day of Dune, 1996

l^luni Shankar
s/o Pritam Outta
working'as Khallasi
under O.R.N,Office
Northern Railway
Horadabad (U.P.j

(By 5hri H.K.GangLjani, Adv/ocate)

Versus

1. Shri V.K.Acgaruial
General Manager
Northern Railway
Sroda House
NEU QELHI _ 1 .

2. Shri fl.Z.Ansari
Divisional Railuay Manager
Northern Railway
Moradabad(L) .P» ) ,

G R 0 E. R(Oral)

Petitioner

Respondents

Shri H, K, Ga ngua ni, learned counsel for the

Petitioner states that the applicant wishes to uithdrau

the Contempt Petition, since the respondents hav/e

already uithdraun the impugned orders. Therefore,

Contempt Petition is disposed of as uithdraun.

/KAO/ •

(R .K./^HC
piembe^Ta)


